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SR e R 2—ITR ¥ gHM AR IO s ifaifrd, 1962 (BY T e
HEAN-26, T 1962 SrfRIfIH BT TAT B) H ORI 1 H—
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(@) 99 9 BH HHaN RIS dTel §a a1 a1y 1S |
oIRT 4(%) BT e 591 SRMTH B ORT 4—F P WM W FEEfefed gvr k@ & S,
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PROT U PR AT ST 3R IRVRLIBROT THIO-U5 Mddh Bl SHh 5—Hd WX
i o= I Sgm:
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€RT 33 I AR 91 ARIH ¥, gRT 33 BT IAG! ISURT (1) & wU F G-a=ifbd fHar
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UEAT Soewigd fhar T o R U AEel H S i SR T WRaR
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TUSII BRI, I YoM ORI & ol QT 8GR ¥UY O AR TS UTArIad| SFURTS

% ol &9 B9IR JUY T BT DT |
[REGEEEIN 11—(1) SR YT HM IR IO ARG (HLeF) SpAee, S Uy
? 2025 TGART fRRT fhar Simar 21 _
AT 16

() T& FRET & Bd gU W SWRT (1) # fFAfd< raree gRT - 2025
TN ol SRARM & Suddl & ofliF $od dIs I AT B T
FrarE), 39 ARRM gRT JuRfd qo IfH & W' uef
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R 99 dIdd R URgd BR FhdT © | U AW H, e AaeT—ua Al
ISR 4§ qof 81 3R 3Mdcd U 81 I 99 UIcd gRT W@d: IR0 HoRR
PR forar SR T IRREIGRTT YA §-Hd © ARG 0 99 fear
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JIMTIRYA AN AT U 9 9 & (e iid oAl &l T de
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 289/XC-S-1-25-36S-2025
Dated Lucknow, December 30, 2025

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Dukan Aur
Vanijya Adhishthan (Sanshodhan) Vidheyak, 2025 introduced in the Uttar Pradesh Legislative Assembly

on December 22, 2025.

THE UTTAR PRADESH DOOKAN AUR VANIJYA ADHISHTHAN
(SANSHODHAN) VIDHEY AK, 2025
A
BILL

further to amend the Uttar Pradesh Dookan Aur Vanijya Adhishthan
Adhiniyam, 1962.

IT IS HEREBY enacted in the Seventy-sixth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Uttar Pradesh Dookan Aur Vanijya Short title,
Adhishthan (Sanshodhan) Adhiniyam, 2025. extent and

commencement

(2) It shall extend to whole of the State of Uttar Pradesh.
(3) It shall be deemed to have come into force with effect from the 19™ day of
November, 2025.
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Amendment of 2.In the Uttar Pradesh Dookan Aur Vanijya Adhishthan Adhiniyam,
izcgznoi 109fé[;.P. Act 1962 (hereinafter referred to as the principal Act), in Section 1,—
(a) for the marginal heading, the following marginal heading shall be
substituted, namely:-
"Short title and extent" ;
(b) sub-section (3) shall be omitted.
Amendment 3. In Section 2 of the principal Act,—
of Section 2 (a) for clause (4), the following clause shall be substituted, namely:-
"(4) 'commercial establishment' means,—

(i) any premises, not being the premises of a factory, or a shop, wherein
any trade, business, manufacture, or any work in connection with, or incidental
or ancillary thereto, is carried on for profit and includes a premises wherein
journalistic or printing work, or business of banking, insurance, stocks and
shares, brokerage or produce exchange is carried on, or which is used as
theatre, cinema or for any other public amusement or entertainment, or where
the clerical and other establishment of a factory, to whom the provisions of the
Factories Act, 1948, do not apply, work;

(i) establishment of any medical practitioner (including hospitals,
dispensary, clinic, polyclinic, maternity home and such others), architect, tax
consultant or any other technical or professional consultant, service providers
or establishment providing service platform and delivery services, efc.;

(iii) such other establishments as the State Government may, by
notification in the Official Gazette, declare to be a commercial establishment
for the purpose of this Act; " ;

(b) in clause (6), after sub-clause (c), the following sub-clause shall be inserted,
namely :—
"(d) a person engaged through an outsourcing agency employed to do
any manual, unskilled, skilled, technical, operational or clerical work for hire
or reward, whether the terms of employment be express or implied;" .

Amendment 4. In sub-section (1) of Section 3 of the principal Act,—
of Section 3 (a) clause (e) shall be omitted ;
(b) in clause (f), for the symbol " . ", the symbol " ; " shall be substituted ;
(c) after clause (), the following clause shall be inserted, namely:-
"(g) shops or commercial establishment employing less than twenty

employees." .
Amendment 5. For Section 4-B of the principal Act, the following section shall be
of Section 4-B substituted, namely:—

"Registration 4-B. (1) Every owner of a shop or commercial establishment,

where twenty or more employees are working, within six months of the commencement
of such business, shall submit an application for registration of his shop or commercial
establishment on the departmental web-portal along with the necessary documents.

If the nature of the shop or commercial establishment falls under the regulatory
domain of any department of the Central/State Government, as the case may be, the
applicant shall submit an affidavit that he has/will comply with the rules, regulations,
notifications, guidelines issued or to be issued by the said department or authority, if
any, with the prescribed payment of fees.
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If the application is complete and applicant is eligible, automatic registration
shall be granted by the departmental web-portal and registration certificate shall be
sent to the applicant on his e-mail:

Provided that if the said registration is obtained by the applicant
by misrepresentation or concealment of facts or on the basis of forged documents, such
registration shall be deemed null and void and may be cancelled by Registering Officer
and legal action may be taken against such applicant:

Provided further that the registration certificate issued under this Section shall not
be a proof of ownership of shop or commercial establishment.

(2) Every application for registration under sub-section (1) shall be in such
form and shall be accompanied by such fees as prescribed on the departmental
web-portal.".

6. For Section 6 of the principal Act, the following section shall be substituted,
namely:-
"Hours of work and 6. (1) No employer shall require or allow an employee to
overtime work on any day for more than,—

(a) six hours in the case of a young person; and

(b) nine hours in the case of any other employee:

Provided that any employee, not being a young person, may be required or
allowed to work in any shop or commercial establishment for more than nine hours in
any day subject to a maximum of forty-eight hours in a week. Howsoever, that the
total number of hours of work including overtime shall not exceed eleven hours on
any one day except on a day of stock-taking or making of accounts:

Provided further that the total number of hours of overtime work shall not
exceed one hundred and forty four hours in any quarter.

Explanation: 'Quarter' means a period of three consecutive months beginning
on the 1% of January, the 1% of April, the 1% of July or the 1* of October.

(2) An employee, who has worked in excess of the hours of work fixed under
clause (b) of sub-section (1), shall be paid by his employer, wages at twice the
ordinary rate, for every overtime work.

Explanation-1: For the purpose of this sub-section, 'ordinary rate' means the
basic wages plus such allowances, including the cash equivalent of the advantage
accruing through the concessional sale to employees of food grains and other
Articles, as the employee is for the time being entitled to, but does not include bonus.

Explanation-2: In calculating the wages payable to an employee for
overtime work, a day shall be reckoned as consisting of nine working hours. " .

7. For Section 22 of the principal Act, the following section shall be
substituted, namely:-

"Prohibition on employment ~ 22. Any employer, on being satisfied that the provision of

of women during night shelter, food canteen facility, rest room, night creche,
ladies' toilets, adequate protection of their safety, and their transportation from the shop
or commercial establishment to their respective residences exists in his shop or
commercial establishment, may, after obtaining the consent of the women working in

such shop or commercial establishment, allow them to work between 7 p.m. and 6 a.m." .
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Amendment
of Section 28-A

Amendment
of Section 33

Amendment
of Section 35

Repeal and saving

8. In Section 28-A of the principal Act, after sub-section (6), the following

sub-sections shall be inserted, namely:-

"(7) Every employer shall provide adequate sitting arrangements for all
employees obliged to work in a standing position.

(8) Every employer of a shop and commercial establishment shall issue a letter
of appointment to every employee on his/her appointment in the shop
and commercial establishment with information such as employee's name, father's
name, date of birth, qualification (like skilled/unskilled/semi-skilled), name of the
post, salary/wages, mobile phone number, Aadhaar number, nature of the post,

"

etc.

9. In the principal Act, Section 33 shall be renumbered as sub-section (1) thereof

and after the sub-section as so renumbered, the following sub-section shall be inserted,

namely:-

"(2) The Inspector shall, before initiation of prosecution proceeding for the
offences under this Act except sub-section (1) of Section 20, give an opportunity to
the employer to comply with the provisions of the Act by way of a fifteen days
written improvement notice, and, if the employer complies with the direction within
such period, the Inspector shall not initiate such prosecution proceeding against the
employer. No such opportunity shall be accorded to an employer, if the violation of
the same nature of the sections and rules made under this Act is repeated within a
period of five years from the date on which such first violation was committed; and
in such case, the prosecution shall be initiated in accordance with the Act and orders

issued by the State Government from time to time. ".

10. For Section 35 of the principal Act, the following Section shall be substituted,

namely:-

35. Any person guilty of an offence under this Act shall be liable to
"Punish t
Hsmen fine which may, for the first offence, extend totwo thousand

rupees and, for every subsequent offence, to ten thousand rupees.".

11. (1) The Uttar Pradesh Dookan Aur Vanijya Adhishthan  yp Ordinance

(Sanshodhan) Ordinance, 2025 is hereby repealed. no. 16 of 2025

(2) Notwithstanding such repeal, anything done or any

action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act

were in force at all material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Dookan Aur Vanijya Adhishthan Adhiniyam, 1962 (Uttar Pradesh Act no. 26
of 1962) has been enacted to consolidate and amend the law relating to the regulation of conditions of
work and employment in the shops and commercial establishments across the State of Uttar Pradesh.
In order to safeguard health, safety and welfare of the personnel currently working in shops and
commercial establishments; to ensure compliance with the provisions related thereto; to increase the
quantum of the penalty so that the aforesaid Act can be effectively implemented and it can also have a

deterrent effect, it was decided to amend Sections 1, 2, 3, 4-B, 6, 22, 28-A, 33 and 35 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Dookan Aur Vanijya Adhishthan
(Sanshodhan) Ordinance, 2025 (U.P. Ordinance no. 16 of 2025) was promulgated by the Governor on
19" November, 2025.

This Bill seek to replace the aforesaid Ordinance.

ANIL RAJBHAR
Mantri,

Shram.

By order,
J.P. Singh-II,
Pramukh Sachiv.
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